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mechanism for the permitted quantity
» and 7720 CBM of

d bearing area of ‘Old Tandur an .
e Al nwards. These lifting

2017 ©
‘Khanjapur’ were put into force w.e.f., May-20 e
eing carried out in scientific mann

quantities approved are recommended in accordance with T elanfa:::
State Water and Land Tree Act, 2002 which were detailed in the r p .
dated: 31.07.2020. The guidelines for lifting of sand were commum?afe
to the Tahsildars concerned for an effective regulation of sand lifting
within the limits registered under geo-coordinates for the bonafide
purposes. The entire regulation of sand lifting and transportation i
governed by the operational guidelines issued by the Government from
time to time and in accordance with Telangana State Sand Mining Rules
2015’

8. The lifting of sand with suitable

operations are b

9. The District Administration issued the following operational guidelines
and instructions to be followed scrupulously for effective and smooth
regulation of sand lifting which are as detailed below:-

1. The Engineering Departments/any Executing Agencies/
Departments who require sand, for execution of Government
works shall place indent before the Tahsildar concerned for

required quantity of sand.

2. The Tahsildar shall issue proceedings for the quantity in
favour of executing Engineering Departments under copy
marked to the local Station House Officer for information.

3. The Village Revenue Assistant/ Panchayath Secretary shall
issue way bill for transportation of sand after receipt of
orders from Tahsildar duly mentioning the project work,
Department name, location of project, time/date. The way
bill shall be issued only at the time of despatch from the
permitted specified sand area and also ensure that the sand
waybill is deposited/surrendered at project site to the
representative of the end user Department.

4. The Tahsildar shall put in a mechanism of check points near
the sand bearing area to ensure no wun-authorized
movements of sand tractor takes place.

5. The Executing Department initially shall furnish the list of
tractors for registering with the Revenue Department so as to
inform the same to the local Station House Officer for

~ curbing any un-authorized transportation of sand.

Asst. Director ur vmines & (:Buiugy/_'zlg
Tandur, Vikarabad District.
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5 n for lifting
bearing area is the Tahsild

i t
of sand through proceedings to the Executing Engineering Departments
for the tractors registered with the Regulating Authority of fixed volume

which is of 3 CBM to the work places/destinations and no s
sand is allowed at any intermittent stage. The same vehicles shall be
into force till completion of the quantity allowed for dispatch. The
transportation is done with the issuance of way bills by the regulating
authority for a fixed period with a date and time duly mentioned on the
bill for each trip till its destination. Field assistants/supervisors will
monitor the lifting and transportation of sand at both the ends by
obtaining the receipt of acknowledgement of delivery of sand from the
Executing Engineering Departments in order to avoid any duplication.
Any deviation of the dispatch from the designated route is alerted not
only by whistle bowlers but also for appropriate action taken by the
Police/Transport/Mines and Revenue Departments. Thus, the above

monitoring mechanism is being implemented in curbing any un-

10. It is to submit that the regulating authority for the ap'
ar concerned who accord permissio

torage of

put

authorized movement of sand transportation.

Further, the administration keeping in view of an effective
regulation of sand, not even encouraged for de-casting of sand from the
patta lands adjoining the stream though in the policy just to avoid any
illegal extraction of sand in the guise of removal from the de-casting
lands as there will be additional pressure on the District admjnistration

to deploy men and machinery for monitoring.

11 Further, under Rule 16 of Telangana State Sand Mining Rules
(TSSMR), 2015 no other person or agency other than M/s.
Telangana State Mineral Development Corporation Ltd., shall be
issued licence for stocking /storing/processing /trading of sand
inclucing manufactured sand under AP Mineral Dealer Rules, 2000
or under any suitable subsequent rules /amendments to be issued by
the Gevernment from time to time. This provision will also ensure that
any reports on the storing of sand will be subjected to necessary action
for its disposal in accordance with TSMMR 2015 rules and regulations.

As such, there are no reports from the subject areas in the Vikarabad

ke
. i . s ‘-‘r &
Asst.VDirlefclé ol M'nes & Geology @“,_._ )
Tandur, Vikarabad District.
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andur Town conducted

B
the local SHO, .
ttached Trolley of the Tractor (3 ¢b )
e al

Later, the Tahsildar, Tandu

based on the cases forwarded by

open auction of seized sand in th et
involved in illegal transportation and the hig

ails O
amounts in the form of demand draft. The det

he SH
were communicated by the Tahsildar, Tandur to the f
sand, with realization O

idder remitted the
f auction amount
O, Tandur after

ini of
auction of seized tractor load of & muumum
Rs.1800/- per 3 cbm (fixed @ Rs 600/- per cbm) of each
which is much higher than the seigniorage charges/ royalty, no
40/- per cbm cumulating to Rs.120/- only (¢f table for details).

tractor load
tified @ Rs.

19. The details of the cases registered by the local police officials who
being also the regulating authority intercepted and confiscated
pertaining to the tractors for not having proper documentary evidence
during transportation plying within the municipal limits of Tandur Town
and not from the sites of sand mining and therefore it is submitted that
the action taken up by the regulating authority is on un-authorized
transportation but not on illegal sand mining and the case details are as

given below:-
Month Amount
S.Fee / ;
ty. in realized
Sl Noof | FIR | Type of Q Royalty Status
No. He cases | No Vehicle gubic (Rs. 40/- thcueh of case
meter open
per CBM)
auction
267 Tract
1 December 284 Reok
| A Under
2017-18 6 Trolley 18 720/- 1E500/-
2 January 05 capacity trial
3 February 33 of 3 cbm
4 March 57
1 April 90
2 May 102
3 113
2 June 116 | Tractor
5 Jul 135 with Und
6 | 2018-19 Y 11 [ 136 | Trolley | 33 1320 20200/- | "o F
7 September 200 | capacity
8 224 | of 3 cbm
9 241
0 October 533
11 232
1 October 243 Tractor
with Under
2019-20 2 Trolley 6 240 18C0/-
2 March 70 | e trial
of 3 cbm
Tractor
with
der
1 | 202021 | gy 1 | 279 | Trolley | 3 120 | s000/- | SR
capacity
of 3 cbm
- 1 1 .
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n of sand takes place in
nt instance even the

the area during

It is true that recuperatio

but in the prese
with add on quantities :
e ave not been totally lifted since its operation

f 9710 cbm still to be
m the

earlier approved quantities h
in the year 2017 till date, with leftover balance 0

i d fro
lifted. In this regard, it is to submit again that the lifting of san

i i erational
approved sand bearing area is being carried out with the op

guidelines issued by the Government from time to time and being
regulated exclusively by the Revenue Department and the authority
being the Tahsildar Tandur Mandal and no sand mining leases are
granted in favour of private persons or agency for sand mining as per the
new sand mining policy, 2014 and therefore no scope for illegal sand
mining.

Further, it is submitted that the administration has stopped lifting
of sand from Khanjapur Sand bearing area as the earlier épproved
quantities were exhausted though the area may have been recuperated
with fresh blanket of sand deposits during monsoon since 2019 onwards.
The resumption of operations will be with the approval of District Level
Sand Committee by duly following the procedure and guidelines as
specified in the TSSMR Rules, 2015 alongwith statutory clearances.

The lifting sand operations in the State is exclusively under taken
by State Public Sector undertaking and in the District by the Revenue

Department without allotment to any private persons/Agency or any
other third parties. The sand so lifted from the III order stream is under

regulation of Tahsildar, Tandur who being the regulating authority and
important functionary of the Government and shall be exclusively for
local use in civil construction works of important flagship
schemes/projects of the State Government such as weaker section
housing schemes, Individual Household Latrine (IHHL) Scheme under
Swatch Bharath (ODF) at free of cost, civil works pertdining to
Government hostels, colleges, schools and farmers development centres,
crematoriums, dumping yards in the villages taken up by the

Goverrment Engineering Departments.

Thus, the lifting of sand with comprehensive and stringent
measures inken by the District Administration is being carried out in
accordance with ‘New Sand Mining Policy’, 2015 and T:langana State
Sand Mining Rules (TSMMR), 2015 and subsequent amendments to
TSMMR rules duly adhering to the guidelines and Rules and Regulations

A
e Vill Bl s e
Tandur, Vikarabag District. _

“ Asst. Director of Mines & Geology (77 )
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